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MR. SPEAKER : If I have the per-
mission of the House, T shall write to the
paper. This is very indecent language.
After all, the papers must be more
responsible than this. 1f 1 have 1he
permission of the House, 1 shall write to
the paper and find out what it has to say.

SOME HON. MEMBERS : Yes.

SHRI P. VENKATASUBBAIAH: 1
was not able to follow what you said.

MR. SPEAKER : Before taking any
action, I have to write to the Editor and
find o, snd then | shall come before the
House.

1..38 hrs.
PAPERS LAID ON THE TABLE

Annual Reports of Hindustan Cables Ltd.
and Heavy Electricals Ltd and Review
by Goverpment on the working thereof

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SIIRI BHANU
PRAKASH SINGH) : On behalf of Shri
F. A. Ahmed, | beg to lay on the Table n
copy each of the following papers under
pub-sectlon (1) of section 619 A of the
Coropanies Act, 1956 :—

(1) (i) Review by the Government on

the working of the Hindusian
Cables Limited, for the year
1967-68.

(ii) Anoual Report of the Hindustan
Cables Limiled, for the year
1967-68 aloog with the Audited
Accounts and the comments of
the Compiroller and Auditor
General thereon.

12) (i) Review by the Government on
the working of the Bharat
Heavy Electricals Limited, New
Delhi for the year 1967-68.
(ii) Aooual Report of the Bharat
Heavy Electricals Limitad, New
Delhi for the year 1967-68 along
with the Audited Accounts and
the comments of the Comptroller
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and Auditor General thereon.
[Piaced in Library. See No. LT-384/69]

Notifications under contract (Regulation)
Act

SHRI BHANU PRAKASH SINGH :
On behalf of Shri Raghunatha Reddy. I
beg to lay on the Table— )

(1Y A copy of Notification No.S. O.
638 (English) version) and 5. O. 641 (Hindi
version) published in Gazetie of India dated

the 22nd February, 1969, issued under
section 27 of tbe Forward Contracts
(Regulation) Act, 1952,

(2) A copy of Notificalion No. S. 0.
639 (English version) and S. O 642 (Hiodi
version) published in Gazette of India
duted the 22nd February, 1969, issued under
section 18 of the Forward Contracts (Regu-
lation) Act, 1952, [Placed in Lib=ary. See
No. L.T-385/69|

1229 hrs.

RE : CALLING-ATTENTION-NOTICES
AND POINTS OF PRIVILEGE

SHRI NAMBIAR (Tiruchirappalli):
May | know what had happened 10 the
privilege motion moved by Shri Madhu
Limaye oo the question of the leakage of
the budget ... ...

MR. SEAKER : The hon. Member
should not get up like this and raise these
matters. Shri P. Venkatasubbaiah had taken
my permission and then raised it. Why
should the hon. Member not write to me first
before raising anything here 71 am not
going to allow him, and | am not going
1o reply to him. He cannot simply get up
aud raise any matter and expect me Ilo
answer, as thogh I am here just to aoswer
some short notice question.

SHRI NAMBIAR 1 We were expec-
ting somethiog from him.

SHRI CHENGALRAYA NAIDU
{Chirtor) : I Bad tabled s calling-attention-
notice regarding the new Madhya Pradesh
Minister ... oo oo



o1 Arreat ete. of
MR. SPEAKER 1 I had received 40
calling-attention-notices this morning......

SHRI CHENGALRAYA NAIDU : This
fs a very urgent thing. The new Chief
Minbister is not able to form a Cabinet,
and without facing the Assembly......

MR. SPEAKER. He is also gelling
up just like Shri Nambiar......

SHRI UMANATH (Pudukkottai) : The
rule that is applicable to Shri Nambiar is
also applicable to him.

MR. SPEAKER : 1t is applicable to
him also cent per cent and not just 90 per
cent.

SHRI CHENGALRAYA NAIDU : 1
had usked for your permission.........

MR. SPEAKER : [ have followed him.
1 bad received about 40 calling-attention-
notices today. There was one regarding
Madhya Pradesh also. But it is not possi-
ble to allow all of them.

After all, the Assmbly is still there in
Madhya Pradesh and pérhaps i3 meeting
the day after tomorrow It is their busi-
ness. Let us see what they do.

SHRI CHENGALRAYA NAIDU :
Without facing the Assembly he is advising
the Governor to dissolve the Assembly.

12.41 bes.

ARREST AND CONVICTION OF
MEMBER

(Shri J, H. Parel)

MR. SPEAKER ; [ have to inform
the House that | haver received tbe following
two wireless mossages dated the 1Tth
March, 1969 from the Commissioner Police,
Bangalore :

“In the cise of my p under
Section 92 Clauses (0) and (R) of the
Mysore Police Act, to direct that Shri
J. H. Patel, Member, Lok Sabha, be
arrested for obstructing trafic and
behaving in a disorderly mapner in
publi¢ ......"
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Momber 02
SHRI MADHU LIMAYE (Monghyr) 3
He is a very orderly person.

MR. SPEAKER :

““......Sbri J. H. Patel, Member, Lok
Sabha, was accordingly arrested in front
of Vidhan Soudha, Bangalore, this day
at about 12.30 p.m. on the 17th March,
1969 along with 14 others and he is at
present lodged in Qubbon Park, Police
Station, Bangalore. He is being pro-
duced before the Additional First Class
Magistrate, Civil Area, Bangalore.".

“l1 have the honour to inform you
further that Shri J. H. Patel, Member,
1.0k Sabha, was produced before the
Additional First Class Magistrate, Civil
Area, Bangalore, along with 14 others.
He pleased guilty to the charge......
SHRI MADHU LIMAYE : Of disor-
derly behaviour ?

MR. SPEAKER :

T He was convicted under section
92 (0) of the Mysore Police Act and
sentenced to pay a fine of Rs. 15 in
default to undergo simple Imprison-
ment for a period of three days. He
did not pay the fine amount and there-
fore was sent to Central Jail, Bangalore,
to uandergo the imprisonment.”.

ot vy fowd : qq7 Arfis q@ew A
fegare faafaas #) azwwdT Gordr 4,
TR gl R bt Haw d 7

MR. SPEAKER :
What am [ to do ?

He has accepted it.

SHRI HEM BARUA (Mangaldal) :
Will you please find out from the magis-
trate concerned what the behaviour was ?
Will you please find out what exacily the
charges are 7

MR. SPEAKER : It was for disorderly
behaviour and he has accepted the charge.
I have received the information and I have
given it to the House.

oft wy fawd : Frosi & faar & f
T FT HIT AT FEY, WA WATZ-H-WATE
fafadr wvem & oy



